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3. In view of the averments in the application and observations in the report of the Joint Committee, we
consider it appropriate to have response of (1) State of Uttar Pradesh through Chief Secretary, Govern-
ment of Uttar Pradesh, (2) District Magistrate, Aligarh, (3) State PCB and (4) the Project Proponent- M/s
Revati Balram Brick Kiln, who stand impleaded as respondents No. 1 to 4. The Registry is directed to
prepare and attach memo of parties to the application and issue notices to respondents no. 1 to 4 requiring
them to file their reply/response within three months at judicialngt@gov.in preferably in the form of
searchable PDF/OCR Supported PDF and not in the form of Image PDF.

4. Notice be served on Project Proponent- M/s Revati Balram Brick Kiln through the District Magistrate,
Aligarh and for this purpose notice issued to the Project Proponent be sent to the District Magistrate,
Aligarh by E-mail for getting service of the same effected on it and sending his report in this regard.

iof List the matter for further consideration on 16.02.2024.
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